
llAGHA 26, 1881 

12.41 Jon. 

STATEMENT REGARDING INDO-
PAKISTAN CANAL WAn;R DIS-

PUTE 

The Deputy MlDiBter of IrriratioD 
and Power (Shri Hath!): In my state-
ment of 16th November, 1959 I brought 
to the notice of the House that consi-
derable progress had been made, dur-
ing the discussions in London in 
August-September 1959, in the work-
ing out of certain Heads of Agreement. 
I also informed the House that the 
discussions has been """umed in 
Washington in October, 1959 and that 
the Heads of Agreement formulated in 
London and certain other Heads of 
Agreement which had been worked out 
in Washington would be elaborated 
into the text of an international Water 
Treaty. 

The first draft of the Indus Water 
Treaty has now been received. The 
text however, is incomplete. Many of 
the ~  to the Treaty, including 
the annexure containing phased with-
drawals of water by India during the 
transition period, have not yet been 
received. The draft treaty is under 
examination, but our comments cannot 
be finaliaed until we have before us 
I'ot only the draft text but also its 
anhexures. As the draft text of the 
treaty has been treated as a 'secret' 
document by the Bank, I am not tree 
to disclose its contents at this stage. I 
may, however, tell the House that the 
talks have been proceeding satis-
factorily and that there are reasonable 
prospects of an agreed settlement 
being reached in the near future. 

12.48 hrs. 

PLANTATIONS LABOUR (AMEND-
MENT) BILL" 

The MinIster of J.aboar and Employ-
meJlt and PIIIDDIDr (Shri NIUUIA): Sir, 
I beg to mo:,e for leave to introduce a 
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Bill further to amend the Plantations 
Labour Act, 1951. 

Mr. Speaker: The question is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Plantarons Labour Act, 1951." 

The motion was adopted. 

Shri Nuda: Sir, I introduce the 
Bill. 

lU9 hrs. 

MOTION RE: REPORT OF PAY 
COMMISSION-Contd. 

Mr. Speaker: The House .will now 
take up further consideration of the 
following motion moved by Shri 
Narayananloutty Menon On the' 17th 
December, 1959, namely:-

"That this House takes note of 
the Report of the Commission of 
Enquiry on Emoluments and 
Conditions of Service of Central 
Government Employees, Govern-
ment Resolutions thereon and the 
statement made by the Finance 
Minister in. the House on the 30th 
November, 1959." 

The MlDlster of FInance (Shri 
Morarji Deal): Sir, I must apologise 
for not being able to . be presen. 
throughout the debate that took place 
on the decisions of Government on the 
Pay Commission's recommendations. 
But I have carefully gone through the 
debate and I have acquainted myself 
with what has been said in . criticism 
as well as in favour. It may not be 
possible for me to refer to al1 . the 
points that have been made in this 
connection. But I hope to deal with 
the important points that were raised 
in this debate. 

The one point that was made at the 
outset was that the Pay Conimission 
has iJIlored the recommendations of 
the 15th Indian Labour Conference and 
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[Shri Morarii Desai] 
GoverIllJlent have als\) rej?udiated 
their commitment to the policy of 
",mlmum wage accepted by the 
Labour Conference. In the first 
instance as I have pointed out even 
before, the recoJi)mendations of the 
Labour Conference have not so far 
been accepted by Governme,,-t. '!bey 
cannot. therefore, be binding on Gov-
ernment. 

Shrl Rajendra Singh (Chapra): 
What is the purpose? 

Mr. Speaker: Let the hon. Minister 
go on. 

Shri Morarjl Desai: They have not 
been formally considered by Govern-
ment at all at any stage and unless 
Government takes decisions on them, 
they cannot be binding on Govern-
... ent. But, let us consider the 
different POints raised in tItis connec-
tion too. The one point raised was 
that the recommendation made for 
rninlln.um food requirements calculated 
on the basis Of Dr. Aykroyd's formula 
has been given up. That fOrmula was 
for 2700 calories. After that, it has 
been said by another research doctor 
that this is too much and 2300 calories 
would be the formula. But that is not 

"'hat is taken. What is taken is even 
more than that. May I say, from my 
own personal experience that I have 
been doing with 1200 to 1400 calories 
for many years past. These calories 
are very misleading when they are 
taken in this manner. And yet one 
has to go by some basis. The Pay 
Commission gave very careful consi-
deration to all these factors and carne. 
to the conclusion to which they have 
corne. It ~ not that we are expected 
to accept all the recommendations of 
any expert which come in this matter 
without consideration Of all other 
rele\'ant factors. Even that formula 
of 2700 calories mentioned several 
items which are not available to the 
people in this country. It is strange, 
what is not available in the economy 
of the country i. also to be considered 
as a basis of the minimum wage. It 

seems to be a very unrel\s.onable 
exPectation on the part Of s<!Dlce 
people. It cannot, therefore, be accept-
ed in that form. But, then to C'Onsider 
that Rs. 125 should be the minimum 
wage in this country-and that is II 
recomrnendation-and, therefore, it 
should be considered-that was also 
the demand-let us see whether we 
can consider this in this country. 
Taking the average per capita income 
in this country between Rs. 246 ancf 
Rs. 291, a family's income would 
corne to al!ldfJt Rs. 1166 per annum, 
that is, about Rs. 97 per man. That is 
per capitn. average income in this 
country. The minimum wage cannot 
go beyond this in any case. And even 
then the whole national income 
cann'ot be consumed if we are to 
advance at all. The national income 
has also to be utilised for investment 
and if that is considered, then it will 
be seen that even Rs. 97, which comes 
according to this per capita income, 
cannot even be the minimum wage. 

And then, Sir, we have also to 
consider the income Of 200 millions of. 
people in this country as against these 

'2 millions Of Government servants, 
who are concerned in this Pay Com-
mission's Report. > A very large num-
ber of those 200 millions of people 
draw much less than even the amount 
which was drawn by Government 
ser,vants before the revision made by 
the Pay Commission. Now, are we 
going to concede that Government 
servant should be in a privileged 
class? I have no quarrel about what 
is requiretl ideally. I cannot say that 
this is a satisactory wage for anybody. 
Even R.. 200 may not be enough, 
considering our ideas at the preFent 
day about living conditions and other 
things. But, are we able to provide 
this to the majority of the people in 
this country? We are going to provide 
for them in the future as we develop, 
as we strengthen our economy. That 
is what we want to do. But. are we 
by that time going to do only one 
thing, that we go on increasing the 
remunerations only of Government 
servants, so that the whole income of. 
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taxation, whatever comes to Govern-
ment, is absorbed only in that? Would 
that be a tair proposition for this 
House to consider? Som". may consider 
also, but I do not think that that 
would be a fair propositIon at all and 
I would not think that it would be 
right tor Government servants also to 
think on those lines. They are public 
servants. we are all public servants, 
and we have got also to consider the 
claims of the people On us;' and not 
that ~  the Government is run by 
u'" the administration is rurl. by u..c;, 
therefore, WP should absorb the major 
part of thE' inC'omp. and let whatever 
may happen to other people, happen. 
That would not ~ a proper attitude 
for public servants in this connection. 
Therefore, I would appeal to them to 
• re that they do not raise such ques-
tions irrespective of the conditions 
obtaining in this country. And consi-
dering all tWs, a minimum wage of 
Rs. 80, as fixed on the Report of the 
Pay Commission, is not only fully jus-
tified, but I would say, it is even a 
little liberal if considered alongside the 
conditions obtaining in tWs country. 
We are not considering al\ this in a 
vacuum. We are nOt considering this 
in connection with living standards 
Obtaining in other countries. 'We have 
got to consider this In connection with 
Jiving standards oDiainlrig generally 
in tWs country. 

8hri U. C. PatnaJk (Ganjam): May 
We know, Sir, how the calculation of 
76 nP was arrived at? 

Mr. Speaker: Let the hon. Minister 
go on. If they are not convinced all 
these two Or three days, they are not 
going to be convinced In half an hour. 

Shrl Morarji Desai: I should certain-
ly be very happy to discuss with my 
hon. friends if they want to disqusss 
anything with me at leisure, whenever 
they want to do so. But this is hardly 
the time, occasion and hour when I 
can be cross-examined on this point 
here. If I am expected to finish my 
reply in a reasonable time, I 'do not 
think I should be expected to do so. 

SIn'I Rajendra Siq'h: Your 
should be reasonable enough. 

reply 

Mr. Speaker: I have to decide whe-
ther it is reasonable or not. 

Shrl Morarji Desai: The mmunum 
remuneration of Rs. 80 recommended 
by the Pay Commission with the cOn-
sumer price index at 116 represents 
full neutralisation on the basis of Rs. 
55 accepted on the recommendation of 
the Verdnchari ~  1947, 
when the cost of living index was 285 
(base 1939) which corresponds to the 
consumer price index 80 (base 1949). 
Therefore, even from that point of 
view, it wi1! be seen that the Pay 
Commission has been very liberal in 
this matter and has given the greatest 
consideration to these people . 

Shri Prabhat Kar (Hooghly): 
Verdachari Commission said, 
amount was on the paverty ·Iine. 

The 
the 

SbrI Morarji Desai: Well; we are 
On the poverty line in this' country. 
That cannot be helped. I cannot 
change that. It I am trying to change 
it, my han. friends do not want me to 
do that. They want the whole in-
come to be eonsumed only in this; 
so that there can be no change In the 
general poverty of the people. And 
that i. what I am saying. My han. 
Members ought to be siding with me 
rather than siding with other people 
tor political Interesta. These are 
only political interests wWch are 
governing them. 'Otherwise, I do 
not think they would have said other-
wise. 

SbrI Rajendra SiD&'h: He is imput-
ing motives. 

13 brs. 

Shrl Morarji Desai: There is no 
question of motives. It is a fact. 
There is no question of attributing 
motives in this matter. Let my han. 
friend deny that it is not so. I will 
accept his word. Without denying it, 
why should they say it is not a fact? 
If they deny, I accept it. I have no 
objection to that. 
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[Shri Morarji Desai] 
As I said, there was full justifica-

tion for the Commission to reduce the 
oontent and calorific requirements 
laid down in the Aykroyd diet for-
mula, as I explained before. 

Mr. Speaker: What is the calorific 
valup in England? Possibly they 
have proceeded on that basis. 

Shri Morarji Desai: That has also 
been considered. But I do not think 
it is more there. But in colder coun-
tries, they always give more and not 

-so in a country like India. There-
ton that wm DDt ~ .... 

Shri S. M. Banerjee (Kanpur): Here 
everything is groundnut. 

Mr. Speaker: Has he taken note of 
the sunshine and sun-rays? 

Shri NaraylUUl.llkllU,. MeDOIl 
(Mukandapuram): They had worked 
ollt a formula for a tropical country 
like India. Everything is taken into 
consideration. 

Shrl Morar;i Desai: The Pay Com-
mission has very carefully considered 
all these questions and has also des-
cribed all these points, and I would 
refer hon. Members to them. That is 
all. 

Then, it has been said that they 
have departed from the principle of 
autoInutic adjustment of dearness 
allowance with cost of living index 
which was prescribeq by the Varada-
chari Commission and followed by 
labour tribunals, and that has not 
been properly done. How can this 
be regulated with the living index, 
all the while? If we are able to do 
that for all people in this country, 
ior all fixed wage-earners, I would 
certainly say that we should do so; 
but have we got the capacity to do 
so? If we have not got the' capacity 
to do so, Government servants ought 
to sutre! with other poople In the 
country. On the contrary, I would 
expect that We ought to sutrer more 
1han the other people, but we are not 

doing that. Instead of that, we are 
claiming something else, a different 
kind of treatment. They want u, to 
create a privileged class which I 
think will not be in the interests of 
the Government servants themselves. 
I am afraid it will not be in the in-
terests of the administration itself. 
They would not be able to serve the 
people they have to &erve, and there-
fore this sort of special treatment 
ought nol to be demanded. 

Then the question was that the 
hasisof classifying towns for the pur-
pose of compensatory and house rent 
allowances was not satisfactory. It 
was suggested that towns with popu-
lQtions exceeding 15 lakhs llke 
Madras, Delhi and Kanpur should be 
classified as A. Only Bombay and 
Calcutta have been classified 'as A fqr 
specific reasons. As is well known tet 
everybody these two cities 'stand apart 
from all other cities. other cities 
with a population above five lakhs 
and not exceeding 15 lakhs have 
been considered as B. Citiea with a 
population between 1 and 5 laIrn. 
have been considered as C. After 
the 1961 census will be the time to 
consider what decision should be 
taken in these matters. It would not • 
be realistic to take any decision in 
these matters which is' different from 
the status quo at present. Therefore, 
I would appeal to my hon. friends to 
see that they are patient in this mat-
ter and wait tiJI the 1961 census. 

Shrl Tangamani (Madurai): Even 
the 1961 census will not help Delhi, 
Madras and Kanpur; because 15 lakhs 
is not the criterion. 

Shrt Metr1\rJI Desai: It was not on 
that criterion. Bombay and Calcutta 
have been ronsldered quite special 
and therefore they have been put In 
Class A. Other cities cannot be put 
on the same line. But if any recon-
sideration is required, it may be 
possible only after 1he 1161 ccnsua, 
It cannot be tn.de now. 
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Sbri Taap.mani: The 1981, census 
will not help Madras and Delhi be-
cause in the rec'ommendation itself 
there is no mention about including 
thl! other cities as A. That is the 
point. 

Shri Rajendra Sin,h: The point 
was. 

Mr. Speaker: The point Is clear. 
Han. Members cannot be cross-
examining like ~ They have had 
their say. The hon. Minister UIlder-
stands as much as the han. Member •. 
He has got his own explanation. 

Sbri Rajendra Singh: The very 
principle was contended. 

Mr. Speaker: Will han. Members 
go on putting questions unless they 
see that the han. Minister yields and 
says, uYes; I am agreeing to this"? I 
cannot understand this interruption. 
Hon. Members have their. own points 
of view. The han. Minister has his 
point of view. All hon. Members 
have been allowed to express their 
points at view. It there are some re-
asonable doubts, one or two q4estions 
may be put, but it bon. Members are 
not satisfied unless the hon. Minister 
yields to their suggestions, I do not 
know how long we can go on. The 
han. Minister should have his own 
reasons. I would not allow any more 

. interruptions like this. 

Sbri Morarjl DMaI: I .hllve not 
claimed that I will be able to satisty 
all the crhics or all the claims. But 
what I am trying to do is to submit 
my views-rather, they are not my 
views, but the Government's views-
in this matter. I was tryinlt to make 
an appeal to my han. triends to be 
more realistic and reasonable and to 
consider the country's conditions first 
rather than the separate interest' as 
are being considered by them. That 

" is all that I am trying to say, but it 
they think that I must satisfy them 
on every point it is not possible tor 
me to do so. When even tacts are 
read differently, when they are pre-
sented differently, how am I going to 
satisfy them? But I must make an 
attempt certainly to put the proper 
vI_ .s held by Government in thiI 

matter and the view which has been 
arrived at atter very . careful con-
£ideration not only of the Pay Com-
mission'. report but also of all the 
~  of all those associa-

tions a'ld the views cif several people. 
That is how Government have come 
to the conclusion and that is all that 
I have got to submit in this ~ 
nection. 

Then it has been said that there is 
no justification for the disparity in 
the salaries of Central Government 
employees and the State Government 
employees and that the Central Gov-
ernment should Itive ftnancial assist-
ance to the State Governments for 
bringing the salaries at State em-
ployees to the level at those at the ' 
Central Government employees. This 
is not peculiar to this country that 
there is disparity between the salaries 
at State Government servants and 
the Central Government servants. 
Even in the rich<!St country like the 
USA there is a wide difference bet-
ween the' salaries of State Govern-
ments and the Federal Government. 
I find that the difference in salary 
levels is rather tremendous; it is even 
more than what it is here. 

In the United States of America, 
while the minimum salary of a 
tederal employee belonging to the 
classified service is $ 2,690, in many 
States it is much lower, as tor ex-
ample, $ 1,056 in Alabama, $ 1,524 in 
Missouri, $ 1,500, in Indiana and 
$ 1,680 in Wisconsin. It will thus be 
seen that there is a large difference. 
Even in Canada they have made no 
attempt to bring them together. 
These are prosperous countries ..... We 
are not prosperous in any way and 
yet we say that we must have parity 
in all this. If we can bring parity 
we would certainly like to do so. We 
want to do so. That is what we want 
to achieve in this country. But can 
we do it teday is the main question, 
and today the difference is so great 
everywhere that we have Itot to keep 
some differences which cannot be 
avoided. It Is not possible for the 
Central Government to finanee the 
State Governments In tilis .. atter to • 
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[Shri Morarji Desai] 
brir,g these salaries up to the level of 
the Central Gcrver.nment salaries. As 
a matter of faCt, If this arlUlllent is 
pursued further, then the next stage 
may well be for bringing doWn the 
Central Government serVants' salar-
ies rather. than to bring up the sal· 
aries of State Government servants, 
because it is not poasible to do so. 
But that is not the line adopted by 
the Central Government. We are 
seeing that we should do what we 
reasonably can and if there is any 
dilference, that difference should be 
there. But we have also helped the 
State Governments to a certain ex-
tent for some time. Therefore, be-
yond that, we cannot go. 

Mr, Speaker: Has any suggestion 
been made during the debate in the 
interests of the State Government 
employees that if the Central Gov-
·ernment is not able to brine them up 
to the same level, further increments 
of the Central Government em-
ployees rna,. be stoplled? No hon. 
Member has said so. 

Shrl NuaylllWllmtty MeIIaD.: No 
one has said that. AU parties are un-
animous in saying that this is disap-
'pointing. . 

~  ~ (PaU): 
1 have said that not a pie should be 
spent further on tile Ce.ntral Govern-
ment employees. tt any pie is there, 
"it should be there not to widen the 
·gulf but to narrow it down: 

Shrl MorarJI Desai: There are many 
things which can be done but they 
may not be done. 

This is a suggestion which is falling 
in this category, to my mind. We can-
not always do whatever is necessary 
to be done but we can do only what 
can be done in the circuptstances in 
which we are living. If it had been 
possible to fix all their salaries for the 
first time, then we might have con-
sidered it. But that has not been so. 
These salaries have .been in existence 
for a long time. These ~ 

have been in existence for many 
~  They are not existing onIj-

now. To ~  them immediately 
in line is n6t possible at all. 
Moreover, oUr ideal, Sir, is not to 
bring dciwn people. Our ideal is to 
bring up people. Therefore, if the 
Central Government servants have 
been receiving more salaries, I would 
be very reluctant to .consider the other 
way. I only said that for the sake 
of argument and I said that even this 
argument can be put forward. But 
inplementation was nllt my intention. 
My intention is that even the salaries 
of State Government ·servants should 
be brought up as conditions improve. 
AI< conditions improve in the States, 
that is likely to be done. But what 
happens? Take the wages of organis-
ed labour. Those wages are very 
high. Take the wages in villages. 
There the wages vary from As. 8 a 
day u: Rs. 2 a day. Here, wages vary 
from Rs. 5 a day to something more. 
What is to be done about it? ·They are 
peOple of the same class. Perhapa 
people in the villages work fIIr more 
than the people here. We have got to 
bring up the wages in the villages, 
but that can be done only as produc-
tion increases, as prosperity increases, 
as resources increase. Without that 
it canriot be done. Therefore, we have 
got to take a realistic attitude in this 
matter. We cannot merely take up 
one section and say that tills section 
should be tackled firs!:. That is Dlit 
possible. Government cannot take uP 
that. attitude. 

The same thing applies to the argu-
ment about the disparity ratio bet-. 
ween the salaries of the highest and 
the lowest grades of the Central Gov-
ernment employees. It is said that 
this disparity is very great and that it 
should be reduced by making reduc-
tion in the pay of higher officers. If 
the pay of higher officers is unrea-
sonable, then, certainly, it should be 
brought down. But, in the new grades 
that have been revised, the salaAes 
have been brought down. They are 
not the grades which the I.C.S. oftIeen 
used to pt or whiCh those who _ ta 
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.service get even now. 'We cannot com-
pare (1)e salaries of the I.C.S. ofllcers 
now generally, because, they are dIs-
appearing and they are dwindling in 
numbers, and, in a few years, that 
too will not remain. We can, there-
fore, Sir, make a comparison only with 
I. A. S. ofllcers; and there, we will 
fjnd now that the difference between 
the minimum and the maximum has 
come to 1 to 24. It has come down. 
Formerly, of course it was 329 in the 
old British days, but then, it was 
brought down to 34 and now it has 
gone down to 24. There is a general 
reduction, but that reduction also will 
be better done as we raise up the 
]ower salaries rather than bring down 
the upper salaries. After all, We want 
to increase prosperity and production 
in this country. We want to raise the 
resources of this country. Can they 
be raised by cutting down of salaries? 
In that case, can they give their best, 
and then, what are we going to dis-
tribute? Are we to distribute pove-
rty, that is the question. If we want to 
distribute prosperity, we will have to 
~  all those people who ~  

responsible f()r increasing the prospe-
rity and ~  ill th,e country by 
giving them incentives which should 
be minimum-which should not be 
maximum-but they will have to be 
given minimum incentives. They will 
have to be given those minimum in-
centives. I think it is a very 
unreal demand to say that these 
salaries should be brought down. 
It is, therefore, that 'Government have 
decided that these salaries should be 
maintained where they are and that 
~  should not be brought down. 

Then, Sir, there was a question 
about the recommendation for raising 
the age of superannuation to 56 years 
and that it should be accepted. Well, 
Sir, there are two opinions about this. 
There again, we are not living in nor-
mal conditions in the sense that we 
are not stabilised. We are still chang-
ing and We are ~ through a 
transition period. We are very much 
concerned with unemployment. 
and specialiy, unemployment or 
iess gainful employment amongst 
the educated classes. If we 

Commission 
raise' this age limit from 55 to 58, fIIr 
three years, about 30,000 people will 
be ~  We will not bave ~ 
recruitment. That recruitmellt will 
stop for three Years. Now, that will 
also add to the gravity of the pro-
blem. Then again, Sir, we have to 
consider that even though the expec-
ta tion of life has increased in this 
country, the capacity to work harder 
for the class of the people who are 
concerned in this, after the age of 55, 
has not increased substantially. We 
find by actual experience that that is 
so. Therefore, if we take this attitude 
of raising the age, it will injure the 
administration; it will go against the 
employment possibility Or potential, 
and the work will al80 sufter. That is 
the conclusion to which Government 
has come. It is therefore that Gov-
ernment has not thought it fit to 
raise the age limit trom 55 to 118. 

We have said that extensions will 
be given where people are very fit and 
are required. Where a particular 
class of eXperienced peOple are re-
quired, extensions will be given, but 
not in every case. 

Shrl 8. M. BaDer,lee: This leads to 
lavouritism. 

Shrl MorarJl Desai: It is very easy 
to say favouritism and nepotism when 
Olle wants to make allegations. It 
has l)ecome a fashion in this country 
to make allegations. I do not want to 
enter into an agnunent about this sort 
ot matter because it has no meaning. 

Sbrl Rajendra Singb: It is also a 
fashion in this country not to face al-
legations. 

A.1l Hon. Member: That is what Mr. 
Deshmukh said. 

Shrl Morarjl Desai: Nobody is an 
angel in this world. That is all that I 
would say. (Interruptions). Nobody, 
including myself. I have said that. 
When I said nobody, I am including 
myself. 

Mr. Speaker: He was also the Fi-
nance Minister. I am talking of Mr. 
Deshmukh. 

Shrl Narayanankutty Menon: In 
¢ving extensions to those who have 
Pused the age of 55, if Government 
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[Shri Narayankutty Menon] 
--have laid down reasonable standards 
with reasonable explanation, this cri-
ticism would not have come. Even 
those standards are not laid down. It 
i. left to each officer or Ministry to 
give extension in each ~  

Shri Morarjl Desai: It is not so, Sir. 
Finance also is concerned in this. 
Every Ministry cannot go on doing 
like this. It is not so easy to give 
extensions nowadays except in respect 
01 certain class of people, people in 
the technical class. We have said that 
this should be automatic in their case. 
For scientific and technical personnel, 
we have said that they should go on 
upto 58. Therefore, there is no ques-
tion of any jobbery. For the other 
people, we have seen to it that only 
such a person who is essentially· re-
quired and who has got an exceptional 
record of service is given extension 
and not otherwise. Therefore, Sir, 
we tried to avoid all these possibili-
ties of favouritism and nepotism, and 
yet, I cannot guarantee that there will 
not be any case at all. I do not know 
whether my hon. friend could do that 
at any time. 

An HOD. Member: Who can? 

Shri Morarji Desai: I know what 
you can-not only I know-but many 
of the Hon. Members here know. 

Shri D. C. Sharma (Gurdaspur): I 
don't know Sir. 

Shri Moruji Desai: Then, Sir, re-
ferences have been made about the 
reduction in the number of holidays, 
casual leave and some other privileges 
and amenities and as regards working 
On three Saturdays in a month. It was 
stated that it was not within the com-
petence or within the terms of refe-
rence of the Commission to suggest 
reduction in the number of holidays, 
casual leave and other privileges and 
amenities. Now, it would not be cor-
rect to I18Y this. 11 ia incorrect because 
Clause 2 of the terms of reference 
specifically required the Commission 
to consider and recommend what 

changes in the structure of emolu-
ments and conditions of service of 
di1Terent classes of Central Govern-
ment employees are desirable and 
feasible. Therefore, they were com-
pletely within their rights and they 
were justified in making the recom-, 
mendations as theY' thought fit. One 
might disagree with them; that is a 
di1Terent matter altogether. But to say 
that they were not at all competent 
to do so is not at all correct. 

Now, let us see whether it is justi-
fied. 

Shri Prabhat Kar Tose-

Shri Morarji"DeaaI: He need not get 
up; .he is unnecessarily tiring himself. 
He had a fuJI hearing trom me and 
from the House. There has ~ an 
opinion-it is nat only generally pre-
valent, but I think it is unammous-· 
that we· have too many holidays in 
this country. That has been said 
even by Members of the Opposition in 
this. House. But on this occasion, in 
order to pin the favour of a parti-
cular class at people, they say .... 

Shrl Rajendra SlDeh: Again you are 
imputing motives. 

Shri Morarji D_i: I would ~

tainly maintain it, because otherwise, 
why should it be done? 

Slari RajeDdra Singh: It is not so. 

Mr. Speaker: Allegations and coun-
ter-allegations! 

Shrl Morarjl Deal: Otherwise, why 
should they say that in this particu-
lar case, there should be more holi-
days? 

Mr. Speaker: I am willing to work 
on Saturqays. 

Shri Monrjl Desai: The increase is 
only 21 hours' work per month and 
nothing more than that. 
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SlIrl Rajendra SIa,h: We are not 
here at the mercy of the Government· 
servants ... (lnteTTtLption). 

Shrl 1'7arl (Dehra Dun): You are 
at your own mercyl 

Shri Morarjl DeeRl: Formerly, they 
got 12 hours off on four Saturdays in 
a month; they got off for 3 hours per 
Saturday. Now they will work for II 
hours extra on 3 Saturdays and they 
will get off 61 hours on the last Satur-
day. So, really speaking, they wiij be 
working e:ztra for only 21 nom, in a 
month, and yet a great row i. made 
/!bout it here as if a great deal has 
been taken away. When it comeS to 
criticising {h,e administration; it is 
said, they are inefficient; there are 
delays and people are not working pro-
perly. But when it come. to putting 
them up against the Government, thio 
is how it is done. I do not know whe-
ther that would be a proper attitude 
to take by my han. friends. That i. 
what I want to ask, because that will 
show how we are going to improve 
our administrati'on. 

Shrl Narayanankutty Menon: If 21 
hours' extra work is so insignificant, .... 
why allow all the Government emp-
loyees to pick up a row and demora-
lise them? Why not drop it? 

Sbri Morarji Detoai: We can go on 
increasing further afterwards. This is 
a letter which I have received. from a 
rai1way servant who has Peen working 
for 15 years. He himself has told me 
that this is all wrong. Then' he says: 

"Against this, they forget that 
they are allowed other considera-
tions like coming 2 hours late on 
3 occasions in a month; they get 
6 h';urs off in a month. This can 
be availed of on any 3 days in a 
month, which several people do. 
We are also allowed to go home 
early by the dfIIcer-in-charge on 
considerations of urgent work". 
elc. 

I have received this information 
from Government servants themselves. 
There are lood patriotic servants .. 
I ~  . 

Shrl Ralendra Slal'b: That can be 
placed on the Table of the House, 10 
that we may know it. bona /ides. 

IIr. Speaker: The hon. Member is 
irrepressible; let him hold hi. soul in 
patience. 

Shrl Morarli ~  I do not want 
to expose to all sorts of persecution 
those who are informing me abollt 
this. They will be certainly lubject-
ed to persecutions. 

Silri Nauahlr Bharacha (East Khan-
desh): Then, promole them! 

Shri Morarji D.-l: Then, what 
surprised me and even amuaed me is, 
it was said that by doing this al1d 
talting away some holidays, Govern-
men t have already recovered R.. 29 
cror... I think imagination could not 
have run more riot. ~  is all I .can 
say. What is the saving and where? 
If there is any efficiency coming as a 
result of this, it is to their advantage; 
it will be helping the public. But 
where is the saving in money to the 
tune of Rs. 29 crores as they sug-
gest? We all want to see that there 
is more saving. 

It is even said-that is corroborat-
ed by this gentleman-that while pe.'l-
pie say they work for 6 hours, they 
hardly work 4i hours and the rest of 
the time is spent either in the canteen 
or toilet room or somewhere chit-
chatting. Work is not done all the 
while; we have got to ftnd out way, 
and means to compensate all these 
things. 'I'hat Is why we have to do 
this. It i. In order to preyent ....as-
tage that We have to talo;e. an these 
.teps; that is why these steps arc 
taken. 

SlIri S. M. BaIlerJee rose-

IIr. Speaker: I 'am not going to al-
low this 10rt of interruption. 
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SUi .000000ji DeiIai: My hon. friend 
can never be satislled, because I have 
that experience f!:>r the last three years 
In this House; it is not only today. 

1\Ir. Speaker: If he comes over to 
that sid'Ii, he may be ~  

Shrl Morarji Desai: God forbid! 
That is all I would say. 

'Mr. Speaier: So long as they are 
sitting opposite, how can they agree 
completely with the hon. Minister? 

Shrl Morarji Desai: I never expect 
them to agree with me. But why 
should they expect me to agree with 
them? That is all I am asking. Should 
rot the same treatment be meted out 
to me? 

Shri KaJetldra SI",h: Speak on the 
basis ot tacts. 

Shrl Morarji DeSai: I am concerned 
more with tacts; they are concerned 
with imagination. That is the dllfe-
~  

Then, it was objected that the 
General Provident Fund which has 
now been made compulsory will be 
causing a loss to the employees. I do 
not know how. 

Shrl Ka,jeDllra Sinrh: Loss in 
packet-money. 

the 

Shri Morarji Desai: They will be 
saying ~  it is necessary that they 
'Mould be saving. It is against the 
'ItS. 5 which is to be jriven n,o,,:,", But 
lhe Rs. 5 given before is forgotten 
altogether. There is no loss if ,that is 
ilIso considered. There can be no 
loss. Yet, ,this is how things are pre-
sented. It is in that manner &:Iso 
that the total increase whiCh is given 
by Government is forgotten. 

Let us ,ee what the burden on Gov-
ernment has been. Interim relief 
caused Rs. 12 crores extra expendi-
ture. The immeqiate et!ect of recom-
mendations regarding pay, allowances, 
and J)4lIlSion Illready aceepted--exclud-
mg the defence per9Ollnel-wou1d 

Commission 
come to about Ra. 20 erms a yeer. 
Improvement in family pension schelne, 
contributory health service scheme, 
educational and canteen facilities, if 
accepted, will come to about Rs. 4,70 
crores. The immediate elfect of ex-
tension of the be!1ellts to defence ser-
vices personnel would come to about 
Rs. 7 crores. In all. h will come to 
Rs. 44 crores, including railways. This 
will be the immedlate et!ect. But the 
ultimate eft'ect of pay and allowances, 
pensionary increase, etc. will be Rs. 31 
crores, instead of Rs. 20 Crores. So, 
in all, the ulUmate eft'ect will be Rs. 55 
erores. Consider what a burden it 
is on the revenues of Govemment-
Rs. 55 crores of extra expenditure 
every year. How are we going to 
have more expansion of our indus-
tries or any other production line, if 
we are not able to invest? Instead of 
investing, we are trying to take oft 
and that is where the ~ difficulty 
comes in. 

Therefore. I would request my hon. 
friends to ponder more over these 
points and see their way to telling 
my friends in the administration, 
whose advocates they have become, 
that in this way they will make them-
~  more unpopular and not popu-

lar. This is not how we can' ,advance 
the cause of this country and make it 
prosperous. This way we can only 
take it to ruin. Therefore, the demand 
that is made is quite unjustilled and 
to my mind, improper. Then, I would 
like to rome to another question, 

Mr. Speaker: How much more time 
"ill he take? ' 

SUi Morarjl D_I: -Thia is the la.1 
\ point that I want to refer to. This is 
about the application of the recom-
mendations of the Pay Commistoitm to 
the Government undertakings, that 
is, companies and corporations. This 
Is • ve>ry serious matter and has to be 
considered. I would, therefore, like 
to put my considered view In this 
matter and, in order tlrtit there may 
not be any slips m that, I should like 
to reed out a written statement In 
this matter. 
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A.s re&arels the extension of the Pay 
Commission's recommendations to em-
ployees' in the public sector campa-

~  I should like to say that it is 
neither possible, nor is it the intention 
Qf the Government to ask the compa-
nies controlled by them and other 
autonomous organisations to extend to 
the employees of the latter any im-
provements in the salari"s and allow-
ances, as also other conditions Of ser-
vice, allowed to the Central Govern-
men t employees as a result of the 
d1'Cisions taken on the recommenda-
tions of the Pay Commission. This 1S 
because, firstly, the employees of these 
organisations and companies are not 
Central Govl'rnment employees; se-
condly, the Government controlled 
companies etc. are autonomous organi-
sations which have their own rules fOl' 
regulating the terms and conditions 
a! their employees. Thirdly, the pay 
~  and other conditions of service 

of employees of Government cont-
rolled companies are not in all 
respects indentical with those pres-
cribed by Government for correspond-
ing categories of their own employees. 
Fourthly, the goods and services pro-
vided by thE'se companies or organi-
sations have to stand competition with 
others in the private sector and it is 
fOr the bodies concerned to consider 
whether, having r"gard to their com-
petitive capacity the .cales of pay of 
their employees need be increased at 
all and, finally, ~ organisations 
are situated in various Slales and the 
wages and salaries of their employees 
shOUld bear some relation to the wage 
levels prevailing in the respective 
are ... , both in the State Govemm'!nta 
and in the private sector. Having 
regard to the above factors, there is 
no logical reason for increasing the 
~ I  of the employees of the 
p'ublic sector comPanies 'or corpora-
l'/Oll)! merely because the emoluments 
o.f the Central Government employees 
are improvi>d in certain respects. 

I hope I have dealt with all the im-
portant points that have been raised. 
I do not claim that whatever I have 
said must satisfy everybody. What I 
claim is that we have liven very care-
fUl consideration to whatever has been 

Commissim;. 
.aid, not only now but even before, 
and haire cotne to a final conclusion 
after considering all the circumstan-
ces, all the demands and the capacity 
of the country to act in this manner. 
That is all that I can claIm, and if 
this is conceded, and granted, no im-
partial judge will ever be able to say 
that we have not dealt liberally with 
our own people, the members of the 
administration. We are more con-
cerned with taking work from them 
and we have got to see that they are 
satisfied. But we cannot satisfy peo-
ple if they make unreasonable 
demands. Then, we have got to teU 
them and explain to them that this 
Is not the way. we should go abOut 
our work, which i8 public work, and 
it is there that I have apPeah;d to 
them, ~  it is here that I am appeal-
ing to my hon. friends whose 'aim also 
must be the same in this matter of 
making the administration better, and 
not ·makil'g the administration more 
dissatisfied by saying "if this is not 
done, that will be the result". If that 
is the common aim, then whatever-
they may say, whatever they may 
~I  tor them, I do not think that it 
will be proper at any time tor them 
to say that "if this is not done, the 
administration will go wrong". If it 
coes wrong, the fault lies with my 
hon. friends who try to tell them so, 
and not with the Go,""rnment. 

Shri S. L. Saksena (Maharajganj): 
He has stated that the Government 
have not accepted the recommenda-
tions of the 15th Labour Conference. 
The 15th Labour Conference was 
presided over by the Labour Minister 
of the Union Government, and some 
of the ~  there were taken un-
animously by the three partie.-
labour, employers as well as Govern-
ment. Are they not binding on the 
Central Government? 

Mr. Speaker: If it is binding, would 
he say that he is not accepting it? It 
has always been the policy that eX-
cept in the cSSe of the decisions 0( 
the Hich Courts or Supreme court 
they clIO always differ from the recom-
mendations of any body and rtject 
them. 
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8hri Naraya ..... katty MeaOD: Mr. 
Speaker, if the recommendatiOlUl at 
the Pay Commission were disapPoint-
ing enough, as it was stated by f!Very-
body, the Government's decisions 
thereon were more diSappoiating. We 
were all eagerly looking forward to 
the hon. Finance Minister'. reply to 
this debate and what we have all 
heard makes it all the more demora-
lising. When sermons are preached 
by the saints, the sermons should first 
be applicable to the saints and then 
only the disciples will follow. The 
sermons should slowly be put into 
practiee. 

The hon. Finance Minisl>er said that 
when the country is in the stage of a 
df!Veloping economy and the per 
capito natic;mal income ill so low, the 

~ servants cannot expect a 
more favourable treatment than the 
common man. I do not know how far 
this logic is to be carried. The first 
point was that in the 15th Indian 
Labour Conference, where the Gov-
ernment representatives, including 
thE" hon. Finance Minister in his capa-
city as the Minister for Commerce 
and, Industry and a representative of 
the ~  Ministry were present, 
presided over by a Cabinet Minister, 
the Labour Minister himself, he said 
that in order that we evolve a suit: 
able labour policy for the Second 
Five Year Plan. WE" have to take cer-
tain decisions there with the consent 
of all people concerned, so that indus-
trial unrest may be prevented during 
the Second Plan period. 

Shri Morarji Desai: May I say that 
I was not present when this point 
was. discussed. I was present on the 
opening day. I do not know what 
happened afterward •. 

Shri Narayanankutty Menon: If the 
hon. Minister is not present here in 
this House bodily when certain deci-
.ions are taken, it is not left to the 
Minister to lliead afterwards that it 
;s not bindinl because he ..... as not 
present when the decision was taken. 
III ihis particular conferenc,e all the 
employinl Ministries of the Govem-
men t of !Jo ~ a took pa rt. It IIliIlb t be 

Commiasioft 
posaible that the hon. Finance Millili-
ter was not present b6dily because of 
some other engalements, but his re-
prest!!ntativ:e was there, and the ~ 

ference wa., presided over by a Cabi-
net Minister. Here I may point out 
tha t in the address made by the Presi-
dent this year to the Members of Par-
liament, he made a special mention 
of the recommendations of that con-
ference, especially the Code of Disci-
pline, and he expressed his satistll<:-
tion that because of the ..... orkiD& of 
the Code of Discipline there was im-
provement in the industrial relations 
in the country. 

The decision to increase the l'Ilini-
mum wale paid to the employees in 
thilt country is a "orollary to the deci-
sion that the employees shall keep a 
certain standard of cOlllduot in the 
industry. That was a mutual decision, 
and after tha t decision was taken in 
the Labour Conference, many an in-
dustrial tribunal in this country· bas 
accepted that proposition, and it has 
now been accepted as the normal norm 
for the minimum wage in this coun-
try. Now, today if the hon. Finance 
Minister says that it is not binding 
upon the Government, it might be 
said that no decision of that confer-
ence is binding upon anybody con-
cerned, thoul1h it has been accepted 
as a basis regarding the code of dis-
cipline, code on production and 
rationalisation of the industries for the 
Second Plan, and you can very well 
imagine what will be the situation in 
this country. Because, the whol .. apex 
of the industrial peace is based upon 
the decisions of the 15th Indian Labout 
Conference. Therefore, I should like 
to make an honest appeal to the Fi-
nance Minister to look into the impli-
cations of the decision of Government 
not to follow the recommendations of 

" the Labour Conference in the case of 
their own employees, when we re-
member that there are employers and 
employers who are bound by the de-
cisions of that very conference. 

Mr. Speaker: Does the lion. Mem-
ber contend that it il.not open to the 
Finanoe Minister to tax ihe people 
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more? He has already stated that he 
will have to pay Rs. 55 crores in thnt 
case and he has pleaded his inability 
to do so. 

Shrl Morarjl Desai: May I again say 
that I have had to say 'that the deci-
,sions, or the Tecommendations, of the 
Labour Conference are not bindln, 
<>n me? I am brought to ,that posi-
tion by the hon. Member constantly 
harping on the subject; I would have 
never said that otherwise. But no re-
commendation of any advisory con-
ferenCe can ever be binding on any-
body; they are only advisory. That 
conference was not a decisive body, 
and the comparison of that ConfCTence 
with the Parliament is some1hiDl' to 
my mind-well, I do not know what 
to say on that. 

Shri S. L. Saksma: Then what is 
the sanctity for it? 

Shrl Narayanankutty Menon: Hc 
sai" that !)ecause I referred to it so 
that he' was forced to reply to that. 
May I point out that he himself said 
that when the Pay Commission want-
,ed a clarification about certliin deci-
sions taken at the 15th Labour Con-
ference? 

Therefore, I will finish this point 
by making only one obseTVation that 
if the decisions taken at the 15th 
Indian Labour Conference are not 
'binding on the Government, who are 
the sponsQIP. of that Conference, cer-
tainly it WIll lead to the logical con-
c1u3ion that these decisions are not 
bind;,ng on the employers in ,this 
country and the workmen in this 
<country, because the employers, thougn 
they could not ajp"ee with those deci-
sions, have been faithfully carrying 
·out the decisions of that confeTence 
and so it will be putting a certain 
'premium upon the working of Gov-
'erom .. nt organisations. If now today 
'the Government comes and says that 
it is not binding upon them, certainly 
the Conference decisions wiII not be 
'binding upon anybody and all the 
decisions taken by the lndustrial Tri-
bunals of this country, taking the 

357 (Ai)L.S.--5 

norms that had been decided at 
the XV Indian Labour Confer-
ence will be shattered to pieces and 
the Industrial Tribunals will be left 
with no norms as the norms that had 
been taken in the previous years had 
been modified by the XV Indian 
Labour Conference. The Industrial 
Tribunals give so much of sanctity to 
t ~ ~ decisions. Now i.n this Parlia-
ment it the hon. Finance Minister 
says that it is not binding upon this 
Government, the employer will im-
mediately begin to say, "If it is n6t 
binding upon you, certainly it is not 
binding upon me". Consequently, it 
will not be binding upon the workers 
also. It will have far-reaching re-
percussions not only Ullon industrial 
peace in this country but also on the 
entire economic prollI"ess of the Sec-
ond and Third Five Year Plans. Cer-
tainly the Government should review 
the positiOn as to whether the decl-
.ions tak""by the XV, XVI and 
XVII Indian Labour Conferences have 
got even moral validity and are of 
morally binding nature upon the 
Government, otherwise the situation 
is going to be very serious. 

The hon. Finance Minister also 
spoke regarding the caloric value of 
tood. Dr. Aykroyd thought over the 
economic situation in the country, the 
paying capacity of the emploYeT, the 
productivity of this country and then 
laid down ""rtain 1I0rms. Now the 
hon. Finance Minister comes and ~ 
that 1,200 ~  of food will be 
enough for h lm and that he was lak-
in/( that food and living in this coun-
try for the la,t so many yearS. 

Sbrl MorarJl, Desai: I said 1200 to 
1400. 

Shri NarayanaDkutty MeDon: He 
also laid down a dictum that the 
Govenlmenf. servants, who aTe equal .. 
Iy interested as th" others in the well-
being of this nation and its eeonom;lc 
development, should be the first to 
come forward and sacrlilce. If a man 
Uke the hon. Finance Minister ~ 
that an average three consumptloa 
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[Shri Narayanankutty Menon] 
units family, as has been laid down 
by the Conference, eats only 1200 
calorics of food including two ounces 
of groundnut releasing 600 calories 
spontaneously, as has been said. 

Mr. Speaker: Let him not go into 
the personalities. 

Shri :\'arayanankutty Menon: He 
said that. 

Mr. Speaker: Let him say whateVer 
he might say. What he said was that 
2,700 was recommended and in addi-
tion to that somethin& more is being 
given. 2.600 has been recommended 
by the Pay Commission. The hon. 
Finance Minister may starve some 
days or fast some days. All that is 
not necessary to say. 

Shri Narayanankutty Menon: I 
would not have gone into the perso-
na'lities but for the faet that Dr. 
Aykroyd laid down a formula which 
underwent the test of the Supreme 
Court. -

Mr. Speaker: The only di.1ference is 
that of 100 calories. 

Shri Narayanankutty Menon: In 
order to ~ the formula, the Pay 
Commission, reasonably enough, 
ahould have got at least the authority 
of an equally competent person. They 
have gone to one Institute in Hydera-
bad. A person employed in that 
Institute gave an opinion and they 
accepted that opinion. 

Mr. Speaker: What is the difference 
between 2,700 and 2,600? What did 
the Pay Commission elve1 

Shri Narayanankutty Menon: Now 
it is 2,600. 

Mr. Speaker: What has Dr. Aykroyd 
&lven? 

Shri Narayanankutty Menon: 3,200. 
Dr. Aykroyd has elven the weightage 
on cert..'\in animal thJngs in the coun· 
try whkh people can eat. The Pay 

Commission has gone far back. It has 
not only reduced the calories but the 
weightage on food also has been com-
pletely different. It is not possible 
for an ordinary worker to eat two 
oun""s of groundnut a day, digest 
that and get a spontaneous release of 
600 calories while he is going fDr 
work. I will submit that peopie in 
this country never eat grDundnut un-
less starvation comes in that particu .. 
lar part of the coun try and get 600 
calories of equivalent food require--
ment from two ounces of groundnut 
alone. 

My hon. friend the Finance Minis-
ter said that Dr. Aykroyd's formula 
was based on certain food material 
which is not available in this coun-
try. It might be possible, as lhe Pay 
Commission has said, that for the 400· 
million people in this country eggs 
might not be available as Dr. Aykroyd 
has put. It is no't alJ the 400 million 
who work. The man who works adds 
to productivity. He increases the-
national wealth. It is quite true that 
"very man in the country has a right 
to share, but if the worker, who pro· 
duces, does not have priority and get 
at least a smaII proportion of the 
national wealth, how he has to sustain 
his livelihood? ThL"I"efore the theory 
propounded by the hon. Finance 
Minister that unless and until the-
common man in India, the 400 million 
people in India come to a particular 
income level, the worJm.a- of this 
c01ll!try cannot ask for more, certain-
ly IS not a theory which can be accept-
ed even by the hon. Finance Minister-
wheT. he is out of the Government. If, 
according to him, the worker is to 
produce wealth in this country, an in-
centive should be there. Apart from, 
the incentive, there should be the 
basic food requirement for hini; You 
can point out thousands of people in 
a particular State or anywhere in 
India who need a Job of their own 
became this is a country where un-
employment problem 'Is the biggest 
problem. You cannot take into con-
sideration the unemployed man, who-
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is not getting anything, and equate 
him with the man who produces. 
According to this theory, the worker 
will no mere produce material and 
tr.en the national wealth will not In-
crease, 

Mr. Speaker: He is only replying. 

Shrl Narayanankutty Menon: There-
fore that theory of equatini national 

~ with minimunl wage is not at 
all acceptable. 

I am not going into any other point. 
will conclude by pointing out this 

factor regarding neutralisation. My 
hon. friend said that it is not possible 
anywhere in any country to lai the 
rising cost of living with the dearnes. 
allowance. We do not say that. 
Many times on the floor of the House 
many people have pointed out that it 
i.e; not our demand that when prices 
rise you should give equating dear-
ness allowance. We find that some-
times when prices outside rise and 
dearness allowance is tagged on 'a 
sliding scale, that might give further 
ground for inllation. That is true. 
But when prices outside are rising 
beyond the control of the Govern-
ment, thc Government can only help 
in this way. Are you courageous 
enough to peg down the prices if yO" 
want to havp a fixed D.A.? We ar" 
agreeable to fixed D.A. It is always 
desirable. When the D.A. is fixed at 
a certain level, the prices should 
be pegged by the Government. If 
they peg the prices, certainly it is 
• desir.bl" thinl[. Otherwise it will 
be a vicious circle. For example, in 
the case of sugar they have fixed the 
price at 52 nP. per pound. When 
eij1ht annas are to be iiven by any 
worker or any man for one pound of 
sugar, what is the result if you give 
tour annlls more in his wage? The 
result is that four annas from the 
Government treasury and four anne 
of the worker go to the trader who i. 
proftteering. Our only demand is: 
have a linn policy of pegging down 
the prices. We will not come here 

and the worker will not come here 
llJld aSK tor a pie more Increase. 

'1'he alternative suggestion is (hat 
you undertake the responsibility of 
supplying the basic food materials to 
tnese workers by opening co-opera-
tive socletIes. You have fixed prices 
for rice and sugar. What prevents 
you from giving these employees, •• 
the Railways us"d to do previously, 
food at fixed prices? If ~ is done, 
the whole problem will not be there. 
But you are not prepared (0 do that. 
As long as you are not prepared to 
peg down the prices, as long a." you 
are not prepared to give the> h.,;ic 
food material'i to the workers at fixed 
prices, your argument that it will give 
rise (0 inflation and it will not be 
possible, wiB not arise at all. 

In conclusion, I would say that the 
hon. Finance Minister made ilnputa-
tions after imputations. I wish to 
~  him that we are never here to 

incite or stir discontent in ~  

much less in Government employees. 
W{' ar£' equally interested. as the hon. 
Finance Minister is. that we should 
have a contented administration. We 
Are at one with the han. ~  
Minister that in the developing eco-
nomy of this country, unless our work-
ing class is contented, unless the Gov-
ernment servants are contented, we 
will not be able to achieve even t.en 
per cent. of our goal. Therefore with 
that ideal in our mind and agreeing 
with the han. Finance Minister that 
we should have everybody contented, 
We bring forward the real grievances 
and real disappointment. of the em-
ployees in the pl"oper level, in the 
proper form and in the proper forum 
00 that if these reasonable arguments 
cd ~ and the reJlsonable discontent 
among the employees could be brought 
to the notice of the han. Finance 
Minister. he should be the first 
man not. to allege imputations 
and motive. but ~ look d"eper 
Into the matter whether there i. 
ground for a genuine grievance and 
whether actually in the ~  of certain 
employees the take-horne-pay of the 
employee ~ ~  of the implemen-
tation of the Pay Commission's recom-
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mendation has been reduced. He 
should be the first man, as all patriots 
should tie, to look forward and find 
out the defects and remove them, 
when all this has been said from 
either side of the House with the 
honourabl" ~  of my han. 
friend from Raj asthan, Shri Harish 
Chandra Mathur, who said other-
wise. ],;very Member, including the 
Congress Members here, has said 
that the Pay Commission's Report and 
the Government's decisions thereon 
ha\L' only resulted in disappointment 
to the employees. So, it is not pro-
per for the han. Minister to impute 
motives to u< and by that he does not 
serve the interests which he should 
serve in the future also. 

Therefore, in concluding this debate, 
r make an appeal to the han. Minis-
ter and the Government. It is not a 
case Gr the Opposition stirring up 
trouble. It is a case of genuine dis-
content among two million employees 
of the Government. Therefore, unless 
you review and reconsider the stand 
that you have taken today regarding 
the implementation of this report, re-
garding certain theories which are of 
a metaphysical legalism and atheism 
carried to the point of absurdity, you 
will never have a contented labour 
force in this country. Unless you re-
consider these points and rectify the 
gen uine grievances, all the ideals that 
you place before the House, for which 
you are striving, ~ impossible to 
achieve. Unless he reviews the Gov-
.. mment decision and position on the 
recommendati(,'13 of the 15th Labour 
Conference, it will have serious re-
percussions on the entire industrial 
worki:tg class of this country. Other-
wise, in future, not only will we not 
be able to settle the question that has 
been hanging fire for two years which 
even came to a general strike in 19&7; 
we wi 11 also be opening 4P a Pandora's 
hex leading to more industrial dis-
putes, and IlII these ideals of the 
Second Five Year Plan, of peace in 
industry etc., will ~ bp achieved. 
Because the han. Minister and the 
HousE' ?fe at one that we shou1d have 
R ~  labour force in order to 

implement the policies and the Plans, 
I am sure he will Teconsider the deci-
sion and before long come before the 
ROUb" w;th I><.tter suggestions fc.r re-
moving the genuine grievances aris-
ing out of the Government's decision. 
on the Second Pay Commission'. 
Report. 

Mr. Speaker: The question is: 

''That this House takes note of 
the Report of th" Commission of 
Enquiry on Emoluments and Con-
ditions of Service of Central 
Government Employees, Gov-
ernment Resolutions thereon and 
th, statement mad" by the 
Finance Minister in the House on 
the 30th November, 1959." 

The motion was adopted. 

13.53 hrs. 

MOTION ON ADDRESS BY THE 
PRESIDENT 

Mr. Speaker: The House will now 
take up the Motion on Address by the 
President for which 20 hours have 
been allotted. 

Before I call upon Shri Viswanatha 
Reddy to move his Motion of Thanks 
to the President, I have to announce 
that wlder ru'c 21, I have fixed that 
the time-limit for speeches shall ordi-
narily be 15 minutes, with the excep-
tion of Leaders of Groups for whom 
30 minutes will be allowed, and also 
the Mover. 

The Prime Minister who, I think, 
will reply to the debate, on behalf of 
Government, may intervene or reply at 
a later stage, and take the necessary 
time therefor. 

Shrl Viswanatha Reddy (Rajampet): 
beg to move: 

"That an Addre .. s be presented 
to the President in the following 
terms: 

'That the Members of the Lok 
Sabha assembled in this Session 




